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There are moves to clinch the pur- 
chase of Jaugar aircraft at a cost of 
Rs. 15 crores. Five per cent commis- 
' sion is supposed to be paid to some- 
body. Some foreigners are also com- 
ing, others are going to step up this 
deal. This figured in the other House 
also. Your funds will be involved in 
it. As you know, in the case of 
Boeing deal also, some under the table 
commission was passed to some 
people. Here also, some commission 
is likely to be passed to some people 
under the table. Therefore, Mr. 
Agarwal, do not ask me to provide 
the intelligence. Kindly do something 
about  it .   .   . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): The 
question is: 

"That the Bill be returned." 

The motion was adopted. 

STATEMENT BY MINISTER 
Reconstitution  of  minorities  commis-sion 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF- 
FAIRS (SHRI DHANIK LAL 
MANDAL): Sir, consequent on the 
resignation of SHRI M. R. Masani as 
Chairman, Minorities Commission, 
Government have decided to reconsti- 
tute the Minorities Commission with 
Shri Justice M. R. A. Ansari as Chair- 
man and Prof. V. V. John, Dr. Miss 
Aloo J- Dastur, Shri Kushak Bakula 
and Air Chief Marshal Arjan Singh 
(retired)   as Members. 

HALF-AN-HOUR DISCUSSION ON 
POINTS ORISING OUT OF THE 
ANSWER GIVEN ON THE 18TH 
JULY, 1978 TO STARRED QUES- 

TION 57 RE COOPERATIVE MOVE- 
MENT IN THE COUNTRY. 

SHRI BHUPESH GUPTA (West 
Bengal); Sir, my s uggestion is that 
you take up the last item, viz., Half- 
an-Hour Discussion.   We are given to 

understand that the Maintenance of 
Internal Security (Repeal) Bill, 1978, 
will be taken up now. I would like 
it to be repealed now itself. I am 
not at all for postponing it that way. 
This is quite a horrible Act. The 
sooner it goes, the better. If it goes 
now itself, the better. But it does not 
matter very much if we kill it to- 
morrow. Let us all do the killing it 
together. Many are not here. So, I 
would ask you to postpone it for to- 
morrow. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KRIPAL SINHA): Sir. Mr. 
Bhupesh Gupta has been very anxious 
about this MISA Repeal Bill being 
brought in this House. Now it has 
been brought and he thinks that it 
would be better to postpone it till 
tomorrow. The Government does not 
have any objection. 

SHRI S. W. DHABE (Maharash- 
tra): Sir, the list of business was for 
two days, i,e. for the 26th and the 
27th. Even the Customs Tariff (Am- 
endment) Bill was scheduled for the 
27th. It has been taken up today. It 
should not be done. It should have 
been taken up on the 27th so that the 
Members could do full justice to it. 
Similarly, the Maintenance of Inter- 
nal Security (Repeal) Bill is meant 
for tomorrow. Even the Business Ad- 
visory Committee decided that it 
should be discussed "on the 27th. 
Therefore, I would say that the Bills 
listed for 27th should not be taken up 
today. 

THE VTCE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): So, 
we go to Half-an-Hour Discussion. 
Shri Nathi Singh. 
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THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
Please wind up; you have also t» 
hear his answer. 

 
THE VICE-CHAIRMAN (SHRI 

U. K. LAKSHMANA GOWDA): 
Yes,  Minister. 

SHRI SAWAISINGH SISODIA 
(Madhya Pradesh): Sir, I have also 
to speak. 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
You will speak afterwards. 

SHRI SAWAISINGH SISODIA 
Sir,, I could also speak and then the 
Minister could reply. 

THE VICE-CHAIRMAN (SHW 
U. K. LAKSHMANA GOWDA): 
The Minister can reply now.      The* 
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you will speak and all the others 
will speak and later the Minister 
will reply. 

SHRI K. K. MADHAVAN: Sir, I 
rise on a point of order. 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
Yes,  Minister. 

 

SHRI SAWAISINGH SISODIA 
Sir, it would have been more con- 
venient if I had been allowed to speak 
on the subject,, and then the Minister 
would have replied. 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
All right. 

 

"This is a people's participation 
ir. the co-operative movement to 
a much larger extent than at pre- 
sent." 

J "The co-operative movement 
all be built up as an autonomou* 
If-reliant movement free from 
undue outside interference and ex- 
cessive control as also from poli- 
tics." 
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;Mr. Deputy Chairman in the   chair] 

"Incorporation, regulation and 
winding up of the co-operative so- 
cieties . *' 
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SHRI N. G. RANGA (Andhra 
Pradesh): Mr. Deputy Chairman, 
Sir,, I am very thankful to our two 
friends, Mr. Nathi Singh and Mr. 
Sawaisingh Sisodia, for raising this 
question and presenting the whole 
gamut °f grievances as well as the 
ills of co-operative movement in our 
country. One of the reasons advanc- 
ed by the State Government for in- 
troducing nomination of officials and 
overruling the various bodies that 
they have for the management of 
co-operatives, etc., through ordinan- 
ces and so on, is that there is cor- 
ruption  in  their      ordinary run     of 
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work and also at the time of elec- 
tions. We have organised two meet- 
ings, all-India meetings,, one for co- 
operative credit in Madras about two 
years and six months ago and another 
for agricultural co-operative move- 
ment as a whole at Trivandrum only 
about eight months ago and we sub- 
mitted the report of deliberations 
and resolutions to the Government 
of India as well as to the State 
Governments. I do not know whe- 
ther my hon. friend has had an op- 
portunity of studying those reports. 
I would be glad if he would study 
those reports  and  recommendations. 

All these various suggestions that 
have been made by both our friends 
are very reasonable and based upon 
the experience of co-operatives. Sir, 
co-operation and nomination are in 
contradiction of each other. Co-ope- 
ration and ordinance rule is also in 
contradiction of each other. Co-ope- 
ration and co-operative movement 
can be co-operative only when all 
their bodies are elected and are 
elective. But, unfortunately,, at the 
time of the elections to cooperatives, 
there is a lot of gerrymandering, lot 
of corruption also and mishandling of 
people,, of voters and election proce- 
dure itself. And there is corruption 
in regard to the management of their 
finances. How to deal with this? The 
earlier people who got the legislation 
passed for cooperatives gave too 
much power to the Registrars and 
through these Registrars and their 
subordinates, the local Ministers 
have been able to play the devil 
with the very career of cooperatives. 
We have to get over these difficulties. 

We have been suggesting, Sir, the 
appointment of a quasi-judicial,, in- 
dependent organisation, just like the 
Election Commission, to organise, 
manage and then deal with the elec- 
tion disputes. Then, the next sug- 
gestion is that the Commission 
should be fortified by accounting and 
^auditing      staff,   whose  business      it 

should be to deal with the manage- 
ment of the finances of the coope- 
ratives. If we have such an indepen- 
dent organisation which would func- 
tion independently of the day-to-day 
politics an political thinking! of 
changing Ministries, then we might 
be able to have a much better co- 
operative management in a demo- 
cratic manner. It is very neeessary 
to institute that kind of a Commis- 
sion,, because we must ensure the 
democratic  aspect  of cooperatives. 

So far as the democratic aspect of 
the cooperatives is concerned, our 
friends have already made the neces- 
sary suggestions. 

The cooperative movement is 
bound to play a growing role in the 
social and economic life of our coun- 
try and it is necessary that it should 
do so. That was the reason why 
Jwaharlal Nehru and so many of us 
who were cooperating with each 
other said to the country that we 
would try our best to establish in 
this country a cooperative Common- 
wealth. Unfortunately, the later ad- 
ministrators at the Centre as well as 
at the State level seem to have for- 
gotten that pledge that we had made 
before the whole of the country. So 
many of us also have forgotten simi- 
lar pledges. This was a much more 
important pledge and yet it came to 
be forgotten to such an extent that 
Ordinance-rule has come to be the 
usual order of the day ford coopera- 
tives. At present their role is in- 
creasing by leaps and bounds. If 
the present Ministers could only suc- 
ceed—I am not prepared to say if 
they are going to be sincere because 
I take them to be sincere in their 
professions in regard to the coopera- 
tive movement—in making the dis- 
tribution of various commodities that 
are needed in the day-to-day life hy 
the ordinary folk in our country, the 
role of the cooperatives is going to 
be nearly as important as that of the 
State       Governments themselves. 
Therefore,    the    health—political    as 
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well as social—of cooperative move- 
ment would be of national concern 
and this concern can best be dis- 
played by finding ways and means, 
including what I have myself sug- 
gested, by which we can make the 
cooperative movement an honest 
movement, a decent movement,, a 
progressive movement, a peoples' mo- 
vement and a democratic movement. 
And it could be so only through 
elected management and non-official 
management,, voluntary management, 
and not governmental or official ma- 
nagement. How could we ensure the 
success of such a movement, Sir, un- 
less the Government and its Minis- 
ters and their political parties keep 
their hands off the cooperative mo- 
vement? It is easy to say that,, but 
they would not voluntarily keep 
their hands off the cooperative mo- 
vement which is going to be so very 
important for politics also and for 
politicians as well. So for that reason 
it is not enough to leave it to the 
profession of our politicians. We 
should create such institutions to 
control, to co-operate, to guide and 
to promote the co-opertive movement 
and to protect the co-operators from 
themselves as well as the whims of 
thei politicians in our (country. I 
hope my hon'ble friend, who has 
been put in charge of this and about 
whom our friend has assured us that 
he has himself been a co-operator 
would be able to give his heart and 
soul to this movement while he 
continues to be in charge of this and 
I assure him that he would be ren- 
dering great national service, as im- 
portant a national service) as any 
Chief Minister if only he would try 
to make this co-operative movement 
a healthy, wholesome and demo- 
cratic movement. 

SHRI K. K. MADHAVAN (Ke- 
rala) : I want to say at the very out- 
set how shabbily and in how clumsy 
a manner this matter has been 
brought up on the Agenda.   It says: 

"Mr.    so and   so   to   raise a dis- 
cussion on points arising out of the 
answer  given  in  the  Rajya  Sabha 
832 RS—11. 

on the 18th July, 1978, t0 Starred 
Question 57 regarding cooperative 
movement in the country.'' 
What is "cooperative moment" I do 
not understand. The only cooperative 
moment I could see was the strange 
cooperative moment between the 
right extreme and the left extreme 
in this House, two Members in the 
right extreme of the House and the 
right extreme of the House and the 
do they mean by the word "M-O- 
M-E-N-T" I do not know. That much 
about the letter that has been writ- 
ten here. 

Another point is how adversely the 
thin attendance here at this point of 
time reflects on the Members of this 
august House on a very important 
subject like this. I do not want to 
draw your attention to the logical 
and legal consequences of the num- 
ber.  I stop at it. 

Coming to the spirit, it is a very 
well known dictum—I quote—"Man 
is, the measure of things." If it ap- 
plies to anything it applies most to 
co-operation. And in cooperation what 
I heard from both sides of this 
House is correct. Is this co-operation 
or is this imposition? I have been 
deeply involved in this co-operative 
movement for years and I have my 
own experience. This cooperative mo- 
vement is a popular movement. It is 
a popular,, democratic movement. Even 
according to the Five Year Plans it 
is one of the unofficial popular organs 
that gives economic, democratic con- 
tent to our country. The system con- 
tributes to a large extent to the State 
structure itself. That is co-operative 
movement. But what we now find is a 
very strange phenomenon. Persons 
without any connection with coopera- 
tion are pressed upon co-operative 
bodies and elected people are simply 
removed overnightand officialdom are 
pitted   in   their  place. 

That does not speak well of a Gov- 
ernment, whether of the State or of 
the Centre. This has to be  avoided. 

After all, the co-operative move- 
ment is a cross-section of the  social 
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structure of our country and this social 
structure should be bereft 0f all the 
evils that we inherit from the society. 
At least the co-operative 'movement 
should stand purified from the evils 
of the society. Every day we are 
watching the chameleonic changes in 
politics. Political complexion is chang- 
ing every day, every minute, not on 
the basis 0f any principle or om the 
basis of any policy. It is a change 
for convenience, for personal conve- 
nience. Almost every day for the last 
15 months I have been hearing of the 
failure of the so-called 30 years. Peo- 
ple who have been sitting together 
in the Government then or co-ope- 
rating with the then Government in 
one way or another, either as Minis- 
ters or as members of the institutions 
which they represented, all these 
thirty years having enjoyed what- 
ever was the maximum possible out 
of it, are now coming forward and 
questioning the purity of the organi- 
sation which they represented till 
last year. It looks very strange. Can 
we escape the truth? 

If this is the type of politics we 
have, naturally the type of co-opera- 
tive movement we have also will be 
like this. Luckily, the co-operative 
movement starts on a higher plane, on 
a better standard than our politics, 
thanks to the selfless people who, not 
lured by the power of politics, are do- 
ing disinterested service, detatched 
social service in the realm of co-ope- 
ration. They are the persons to Be 
congratulated, hot people unconnected 
with the movement to be seated 
there, ousting them. Of course, cor- 
rection is required when Government 
funds are misappropriated or misused 
and certainly the Government is jus- 
tified, fully justified in stepping im. 
Nomination by the Government is to 
safeguard the interests of the Gov- 
ernment, to safeguard the money that 
has been advanced by the Govern- 
ment—either by the Government 
directly or through financing institu- 
tions.   (Time bell rings) 

Another thing is safeguarding the 
interests of unrepresented elements 
and interests. That has never been 
done there. On a point of explana- 
tion and I say this from personal ex- 
perience. The unrepresented people, 
the poorest section in the social life 
of this country, are mever given the 
benefit of nomination by the Govern- 
ment. This is a very serious matter. 
I think the Government both at 
the Centre and hi tne States will 
look into this matter and avoid inter- 
ference from above. 

Thank you, Sir. 
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 in the 
co-operative movement? Does it be- 
lieve in socialism? Does it believe in 
• the public distribution system? If 
they believe in all these fundamen- 
tals,  then definitely they will have the 

* Expunged  as  ordered      toy     the 
Chair. 

co-operative  movement for the wel- 
fare of the people of this country. 
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RE. PLACING OF CORRESPOND- 
ENCE BETWEEN THE FORMER 
HOME MINISTER AND THE PRIME 

MINISTER    BEFORE    THE    HOUSE 

MR. DEPUTY CHAIRMAN: I have 
an announcement to make before we 
adjourn. 

Hon. Members may recall that the 
Chairman had informed the House on 
the 24th July, 1978 that he would try 
to find out some solution in regard 
to the demand for tabling of the cor- 
respondence that took place between 
the Prime Minister and the former 
Home Minister, Shri Charan Singh. 
The matter is still under discussion 
between the Chairman and the Lea- 
der of the House, Leader of the Op- 
position as well as leaders of other 
parties and groups in the House. The 
Chairman would announce the result 
of his discussion in the matter some 
time tomorrow. 

The House stands adjourned to 
meet tomorrow at 11 A.M.' 

The Hou3e then adjourned 
at eight minutes past seven 
of the clock till eleven of the 
clock on Thursday, the 27th 
July, 1978. 


